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TENDER NOTICE
Offers Are Invited form Experienced PMC 
(Project Management Consultancy) For Self - 
Redevelopment of Society Building. Namely 
Rameshwar Co-operative Housing Society Ltd 
situated of G. D. Ambekar Road Parel Village 
Mumbai 400012. Existing Plot Area. 3243
Sq Mtrs. 
Interested Parties May Submit Their Quotation 
Excluding Architect, Legal & CA With Relevant 
Experience In Writing  Within 30 Days To The 
Chairman / Secretary, Rameshwar Co-operative 
Housing Society Office, G. D. Ambekar Road, 
Parel Village, Mumbai 400012. 
Contact: 
Ashish Chutke (Chairman) - 820196393 
Nityanand Manjrekar (Secretary) - 9821739725 
Note : The Society Reserves The Right To 
Reject And Changes The Offers And/or Accept 
And Offer Without Assigning Any Reason 
Whatsoever. 
FOR RAMESHWAR CO-op. HSG. SOC. LTD. 

Sd/-
Secretary 

Plcae : Mumbai
Date : 20.12.2024

Manoj Ramakrishnan 
MUMBAI 

The Bombay High Court has 
quashed a charge-sheet 
against a former bishop of the 
Church of North India (CNI) 
and three officials in a crimi-
nal complaint from 2008, 
accusing them of signing an 
illegal agreement with a 
builder to sell land around the 
Afghan Church in Colaba. 

The court quashed the 

charge-sheet because the char-
ity commissioner had rejected 
the agreement to sell  
and develop the church land, 
rendering the agreement 
made with the builders, 
‘unfruitful’. 

After the agreement 
between the church officials 
and the builder, an FIR was 
filed at Cuffe Parade police 
station by Cyril Dara, a church 
member, under various sec-
tions of the IPC, including 

cheating and forgery. The 
complaint said that officials of 
the Indian Church Trustees, 
the guardian of CNI proper-
ties, made an illegal agree-
ment to sell 12,158 square 
yards around the Afghan 
Church, officially the St John 
the Evangelist Church, though 
the land belonged to the 
defence department. The 

complaint said that the 
defence department had 
given the land to the church 
during colonial era only for 
religious purposes. 

Subsequently, a charge-
sheet was filed against Bishop 
Baiju Gavit and three others. A 
second charge-sheet was filed 
against four more accused. No 
charge-sheet has been filed 

against one more accused 
named in the FIR. Gavit and 
the other accused in the first 
charge-sheet filed a criminal 
writ petition seeking quash-
ing of the FIR against them. 
Gavit died during the pen-
dency of the petition. 

On December 12, a division 
bench of Justice Bharati 
Dangre and Justice Manjusha 
Deshpande quashed the 
chargesheet against Gavit and 
others. 

Manoj Ramakrishnan  
MUMBAI 

The city’s newest Zoroastrian 
fire temple, the Shapoorji 
Fakirji Jokhi Agiary at Godrej 
Baug, Nepean Sea Road, is cel-
ebrating its 25th anniversary. 

The fire temple, built by the 
Jokhi family, serves more than 
500 families staying at Godrej 
Baug, one of the newest Parsi 
colonies in the city. 

The fire enshrined at the 
temple was brought to 
Mumbai in December 1999 
from Navsari in Gujarat where 
it was worshipped after being 
shifted from a closed shrine in 
Tavri village in the 1960s. The 
night-time ceremony from 
the Khareghat Colony agiary, 
Hughes Road, where the fire 
rested for a day, to the new 
shrine on Malabar Hill, had 
not been witnessed for gener-
ations. 

Viraf Mehta, Chairman of 
the Bombay Parsi Punchayet 
(BPP), the apex community 
trust that manages Godrej 
Baug and the Jokhi fire 
temple, remembers joining 
the procession that brought 
the sacred fire from the 
Vatcha Gandhi agiary at 
Khareghat Colony to the new 
shrine near the Tower of 

Silence cemetery. 
“I was in college and my 

father (Dinshaw Mehta) was a 
sitting trustee (in the BPP). 
We walked in a procession of 
between 4000 and 5000 
people. It was night and the 
street lights had been 
switched off by the BMC as a 
mark of respect to the fire. It 
was a beautiful ceremony; it 
was surreal,” said Mehta. 

Fires at Zoroastrian shrines 
are consecrated after elab-
orate ceremonies and can 
never be extinguished. When 
a fire temple is shut down or 
renovated, the fire is shifted to 
another shrine or merged 
with another fire. The Jokhi 

temple fire was originally 
enshrined at an agiary in Tavri 
and was moved to Navsari, the 
hometown of the Tata family. 
Thus, there were two fires at 
the Navsari fire temple and it 
was decided to bring one of 
the fires to the new temple in 
Mumbai. 

According to Zoroastrian 
religious customs, sacred fires 
can be moved only at night. So 
a convoy carrying the fire 
travelled from Navsari to 
Mumbai after sunset to pro-
tect the flame from exposure 
to the sun. Accompanying the 
van was a convoy of cars 
carrying priests and commu-
nity members.

BOAT TRAGEDY | A day after the incident, search continues for 
the missing and dead, while bodies are handed over to families

Raina Assainar  
NAVI MUMBAI 

Among those 
who died on 
We d n e s d a y 
was a 38-year-
old Nerul resi-
dent, Padnya 

Vinod Kamble. The sole 
breadwinner of her family, 
Kamble did whatever job 
came her way to support her 
teenaged children – a son and 
a daughter 

A woman who was very 
social and loved to go on trips, 
she had planned the 
Elelphanta trip with a group 
of friends from Chembur. 

“The extended family 
together will now take care of 
her kids. We are yet to come 
to terms with how we lost her. 
She was always switching jobs 
to earn more for her kids. 
Even now she was looking for 
a job and hence she shifted to 
Nerul to stay with her uncle’s 
family,” Kamble’s cousin, 
Kiran Nikam, said. 

The family said those 
responsible for the tragedy 
must be punished. “If the boat 
was overloaded, strict action 
should be taken against them. 
Why were the navy people 
holding trials in such a 
crowded area? The sheer neg-
ligence has destroyed so many 
families,” Nikam added. 

‘The extended 
family will 
now take care 
of her children’

Zoroastrians mark 
25th anniv of temple

Priests and community members outside the Shapoorji 
Fakirji Jokhi Agiary, Godrej Baug, Nepean Sea Road

HC quashes charge-sheet against former bishop
AFGHAN CHURCH DISPUTE

Rescue teams find body 
of one more passenger
Poonam Apraj  
and Raina Assainar  
MUMBAI 

Rescue teams have found the 
body of one of the ferry pas-
sengers who was missing 
since the deadly incident on 
Wednesday. 

The body of Hansaram 
Bhatti, 43, was found near 
Bhaucha Dhakka, a wharf 
along the Thane Creek, along 
the coast of Dockyard Road 
on the eastern seafront of 
Mumbai, on Thursday. 

Ranjeet Parmar, a relative 
of Bhatti, told The Free Press 
Journal that the family 
received a phone call inform-
ing them that a human hand 
had been spotted near the 
wharf. 

The body was found stuck 
inside the boat, with the 
jacket also entangled in the 
vessel’s wooden structure. 
The boat was cut open to 
retrieve the body, which was 
then sent to JJ Hospital for 
post-mortem. 

One other person, seven-
year-old Johan Naushad 
Ahmed, remain missing, 
according to officials. 

Body of boy,  
5, identified 

Officials on Thursday ident-
ified the body of a five-year-
old boy who was killed in the 
tragedy. 

Nilesh Ahire’s body was 
brought to Jawaharlal Nehru 
Port Trust Hospital on 
Wednesday. His father, 
Rakesh Ahire, 34, and 
mother, Harshada, 31, were 
found dead by navy officers. 
Their bodies were taken to 
Naval Hospital in Karanja in 
Uran, the offcials said. 

The family was from 
Pimpalgaon in Nashik and 
had come to Kalyan to visit 
the parents of Harshada. 
Rakesh was a labour contrac-
tor, his wife was a home-
maker. 

The bodies of the trio were 
handed over to their relatives 
on Thursday morning.

Boy, 4, reunited with his family 
Four-year-old Keval Mathew, from Kerala, who was also 
brought to JNPT Hospital and was asking for his parents, was 
reunited with his maternal uncle on Wednesday night. “The 
photo of the boy was circulated and it reached his uncle in 
Sakinaka, and he came to pick him up on Wednesday night. 
The uncle informed us that his parents have been located and 
are safe,” senior inspector BT Ove from Nhava Sheva police sta-
tion said. 

‘Goldman’s’ chains returned to kin 
Deepak Wakchaure, 50, known as the 
“Goldman” from Govandi, was among 
those killed in the ferry accident. Two 
gold chains worth lakhs and cash 
amounting to Rs4,000 were found on 
Wakchaure’s body. The jewellery and 
cash were handed over to his relatives 
by the Colaba police.

Stir shines light on allotment policy

Suresh Golani  
MIRA-BHAYANDAR 

The agitation launched by 
physically challenged stall 
owners to register their pro-
test against notices issued to 
them by the Mira Bhayandar 
Municipal Corporation 
(MBMC) has yet again put the 
spotlight on the issue of draft-
ing a proper stall allotment 
policy for the twin-city. 

The stall owners had 

launched an agitation under 
the aegis of ‘Prahaar’ organisa-
tion outside the main adminis-
trative building of the MBMC 
in Bhayandar on Wednesday. 

“The MBMC has issued 
notices to 22 stalls run by 
physically challenged people. 
Neither the civic administra-
tion gives them permission, 
nor any other opportunity to 
become self-reliant and com-
mand a respectable position 
in the society. What are these 

people supposed to do?” 
asked Kajal Naik, who heads 
the local unit of Prahar. 

A MBMC engineer said, 
“We have a provision to 
accommodate 103 stalls for 
physically challenged people. 
In response to applications for 
44 spots, 267 applicants came 
forward, out of which 147 
were rejected. Of the remain-
ing 90 valid applications, a lot-
tery process was held to allot 
the 44 stalls, the remaining 46 
are on the waiting list. Notices 
have been issued to illegal 
stalls.” 

MBMC NOTICES TO STALLS


